
CENTRL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Complex(BD) 
Indiranagar 
Dangalore — 560 038 

Dated z 2 MAR 1989 

APPLICATION NO ( 
 

W.P.NO (s)  

oantJ) 	 Respondent 8) 

Shri Yslagurdeppe HuIlsppa Dalewei 	V/. 	The Director Gsn.rsl (Poet.), New Delhi 
To 	 62Cr. 

Shri Yaiaurdappe kzUappa Dul*i,aj 
Ex-Potal *esi.tar, 
Rio Hunund-5B7.118 
N"und Taluk 
Bijapur District 

Shri. C.R. Nti3. 
Advøcats 
No. 1272, 8th 'A' sia 
P&ekaehenegar 
Bangalor. — 560 021 

The Director Generel (Posts) 
Oak Tar 8hsva 
Now 0.1)4-110(4 

The  Post P%astsr G.rmral 
Kerrateks Circic 
Niece Road 
Bangalors — $60 001 

The Sub-Post Naet.r (LSG) 
$egadadssn$kot. 
Nysore 010tr10t 

Shri N.S. PadssrsjaLah 
Csntzyel Govt, Stng CeLmasi 
High Court Building 
Bengalore — 560 001 

:5ubject :SE ING coPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy,  of 

passed by tis Tribunal in the above said 8pp1iCatjo() on 
	23.4-89 

DEPUTY REGISTRAR 
Endl s As nbc 	 (JUDICIAL) 



8EFt1E THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH2BANGALCRE 

DATED THIS THE 23RD DAY OF FEBRUARY, 1989 

PRESENT: HON'BLE SHR1 3USTIC( K.S. PUTTASUAMY... VICE-CHAIRIWI 

HON'BLE.SHRI L.H.A. REGO 
	

(IEI9BER(A) 

APPLICATION NO. 1863L88 

Yalagurdappe Hullappa Da].auai, 
aged about 22 years, occ: 
tx-Postal Assistant, Residing 
?t and Tq. Hungund,Diet.Bijapur 

( Shri C1R, Pati]......Advocate) 

Vs. 

The Director Caneral(Poets) 
New Delhi.1. 

The Post Master General 
in K8rnatáka, 
Palace Road, Bangalore-1. 

3, The Sub-Post Plaster(LSG) 
Heggadadevanakote, 
Nysore tist. 

Applicant 

(Shri PLS. Padmarajaieh.....AdVOCate) 

This application having come up for 

hearing before this Tribunal to-day, Hon'ble Shri 

3usticek.S, Puttasuamy, Vice-Chairman, made the 

'Noiiouing :- 

(M 
0 	 )2' 

, 
by Shri M.S,. Padmarajaiah. 

ORDER - - - - a 
Applicant by Shri C.R. Patil Respondents 



Shri Padmarajaiah has placed before us $ 

a copy of the Memo No,82u.2/Olge/V1 dated 1.2.1989 

made by the Senior Superintendent of Poet Off ices, 

Nanjungud Division, Nanjungud (Supdt.) which shows 

that the applicant had been appointed as a Postal 

Assistant with immediate effect subject to the 

terms and conditions stipulated in that Memo. 

In terms of this order the applicant is entitled 

to report for duty if he has not already dome so 

far. From this, it is clear that the substantial 

prayer of the applicant has been granted by the 

authorities themselves. 

But Shri Patil contends that the terms 

and conditions imposed by the Supdt. in particular 

the one denying the benefit of past service is 
- - Allega] and we should direct the respondents to 

' :C
Iount the past service rendered by the applicant. 

),-*Shri Padmarajaiah brought to our notice that 
C 

before his terminations  the applicant was 

working only as a short duty assistant and that 

TRuEC0P7Y service does not count for seniority. We have no 

reason to disbelieve this statement of Shri Pada-

rajaiah. If that is so ' then the applicant cannot 

claim the benefit of past service. 

4 0 	On the foregoing discussion we hold 	* 

that this application is liable to be dismissed 

as having become infructuous. We therefore dismiss 

this application as infructuous with no order as 

to costs. 

DPUTY RTR 
GENTEA *DMI g 

H 

A 


